
IN THE CENTRAL ?DMINISTRATIVE TRIBUNAL : 1-rIDERABAD BENCH 

AT HYDERMW 

O.A,No,323/92 	 Date of Order:20.4.1992 

BET4EEN: 

V .G .Raghunaan 

A N D 

1, Govt. of India, 
rep, by Secretary, 
Dept. of Atomic Energy, 
Bombay. 

2. The Chief Executive, 
Nuclear Fuel Complex, 
Hyderabad - 500 762. 

.. Applicant. 

Respondents, 

COunsel for the Applicant 
	

Mr. G.Bi]cshapathy 

Counsel for the Respondents 
	Mr.N,Bhaskara Raoa&tCCJt 

CORAM: 

HON 'B LES 1-IRI T ,CHANDRASE LHARA REDLY, MEMBIR (JUL) L..) 

(Order of the single Member Bench deli Ee  'ed by 

Hon'ble Shri T.Chandrasekhara Paddy, Member(Judl,) ). 
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This is an application filed under Section 19 of 

the Pthninistrative Tribunals Act by the ;pplicant herein 

to direct the respondents to promote the applicant as Scientific 

Offlcer(SD) w.e.f.ebruary, 1992 with all consecuential 

benefits and grant such other relief or reliefs as may deem 

fit and proper under the circumstances of the case•  

The applicant before approaching this Tribunal 

had putin a representation dated 27.3.1992 to the Competent 

Authorty for redressal of his grievance. Admittedly 51gttonths 
.fJaAJ 

time has not elapsed from the date of the said represen- 

tation to the competent authority by the applicant. 

Mr.G.Bikshapathy, Advocate for the applicant 

and Mr.N.Shaskara Rao, 3tanding Counsel for the respondents 

are present. Heard both sidea. We are of the opinion that the 

interests of the Justice14betteC-9serVe&if a direction is 

given to the resndents to pass final orders on the said 

representation within reasonable time. 

As a matter of1  Mr.N.Bhaskara Rao sitmitted 

thath-eepreSentation of the applicant dated 27.3.1992 
a 

would be disposed of withifortnight. 

Hence we direct the respondents to dispo$ of- 

the 

f

the representation of the applicant dated 27.3.1992 byc 

passing final orders within 2 months from the date of the 

cornmuniction of_the orc.er. If the applicant continues to be 
by the. 	sd.irrra•*;:. 

aggrieved/the abplxcant would be at liberty to approach this 

Tribunal afresh in accordance with law. 

As an interim measure and 

interest of the applicant we direct the respondents not to 

make any promotions to the post of Scientific Officer (SD) 
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until the said representation of the applicant is decided 

and final orders are passed thereon. 

With the said directions and interim relief 

this Oh is disposed of with no order as to costs. 

(T.ANDRASEKHARA REDDY) 
Wmber(Jud1.) 

Dated: 20th Auril, 1992 

(DiQtated in the Open court) 

To 
The becretary, Govt. of India, 

tEpt. of Atomic Energy, UOmbay. 

The Chief Executive Nuclear Fuel Complex, 
Hyderabad- 762. 

3. One copy to Mr.G.Bikshapathy, Advocate, cAT.Hd.. 

One copy to Mr.N.Bhaskar Rao, AddI.CGSC.CAT.Hd. 
Onespae( cqpy. 
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THE HON'BLE Z'iR  
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ND 

THE NON' BLE MR. 

THE HON'BLE MR.T.CHJ 	••sEIcHAR REDDY. 
MEMBER(JtJDL) 

THE HON'BLE
T 

MI,. 	ROY MESER(JUa) 

'S 

DatedzO- q_1992. 

OBL€R-./ Jun lENT 

R .A./C.A ./M.A. No, 

in 

O.A.No. 3 	) 'T L-- 

T.A.1,16. 	 (W.P,No. 

pv in, 

Adnit$d and interim directions 
issue 

Dishsed of with directions 

Dismis1ed 

Djsmis,yed as Withdrawn 

nismis1bed for Default. 

P4 ..A .o/dereWRejected. 

No order as to costs. 
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